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CUTTACK BENCH, CUTTACK 
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Sr. No 	Dare 	 Order with Signature 

2.9 	 In this applicak.ion the peitioners pray for a 

direction to the Opr)osite Parties for givinc them appointment 

on rehabilitation scheme as they are cured 

Leprosy Patient. The Petitioners haefiled this application 

without being represented by a counsel.Petitioners are not 

present•Shri D.N.Misra learned Standing Counsel for the 

Railway Administration ± present in court,was requested 

to assist the Court. I have nerused the oleadings.I have 

heard Mr.D.N.Mishra learned Standing Counsel for the 

Railways. Rightly Mr. D.N.Mishra subetitted that this bench 

has no jurisdiction to entertain this applicatin because 

the etiticners do not hold a civil post undor the Government 

a'd therefore they do not come within the purview of Section 

14 of the Administrative Tribunals Act,1985.It was further 

subiii - ted by Mr.Misra that the petitioners could invoke 

the jurisdiction of the Hon'le Rxitwxxi lUgh court.I feel 

there is s'ibstantial force in the contenti n of Mr.Misra 

and therefore, it is held that this application is not 

maintainable.i\fter retaining the first cooy of the petition 

rest may be returned to the petiti:ners for filing the same 

in the aoropriate j-orum if so advised.The IPO filed in 

z 	this cases be returned to the petitioners. 

Vice-Chairman 


